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, : as far back :ln .1966 and 1970. had to retire as’ MO 1n ;
P R o Co
: July. .1935 and October, 1985. The appucants s/snn o.P; ! .
\ “Verma and Rk, Aggarwal who hadpsssed the qualifylng . P .
; examination in 1972 and 1974 were promoted as Administrative -
; . i !
i ; |
L — — o i
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- »‘c&AG's off:l.co oedn-c a:o distinct and soparato with their - E

Oft‘icor.: 'nu ‘cadr. of, oach ﬁeld ofﬁc. and that of

'_»own Accounts Servico Examinat!.ons and ofﬂcc.w:l.s. soniority
3 ey v o [ S :.m‘3 5. { P I
- list;. ~‘l‘hore 1s m comnn sonior:lty lzlst of An's o: MO's '
g

e » Y. [RRE4 i




»'Qas docidod by thd rupo-ndonts 1ntor al:l.a that tho

taff cf tho bffico ‘ef aws uho had ‘™ H.on in othor

officej and mre hol;dtng ~posts of Assistant Suporinteddonts/

L

Sect:lon Officu:s/AAOs,and abovc m A substantivo oz-

o vofficiating capacity bo allotted on:a. proforma basis

to suitablmpositiowin any-ef the. field off:l.cos. as far

- as po,sSib]_;o son ihe.:chQiQO -of .::thq-':s,tafi:-; Thpy-_were_ 1iable
il - .

[ S,




Jook for.furthcr pmmtiou/cenfirlauon. S&m, ’,’f S
. -*{0A’ 1668/87)
lno that of Shr:l. K.N.‘Iohrotnto L

after tho pmfoma a].lntaont 15 thi nom'offico:'
~»th.yéonu u°dtt°d jtfbff )n tie: a.)\s-
n ph-s:lca 11-y, ;

L oifice to which th0y mro luottod* m. un::s on pasungh‘

off:l.u without

,rking ovcn ﬂu- a: sing].o : day :I.n tho fiold

. : Subord:l.natu Accounts SONicQ meinations(SAS) noro to

'P“f“'“"’ 0 ,t*“h °ffi°° Mu:tauod their ‘,promtion o

.."'prospecw. zn‘ that wEdt: potm.ou -an: Yo

setthment Was. reacbod on 30th. MaTch,, 1,977 bctmen '
| "the CBAG and th. staff of A&B/Counerco/!ozts/ﬂisc. f:le].d
L e ol - TR offices. It~was agreed that the G&AG will not lake any

Y

further allotment 137,38 the f!.eld ofﬁces -and. that the

- -"etistmg anotees ‘would-be: withdrawn from thc field
!L';, . £ i officsin ax phasedﬁnanner in. aﬂnumber of years. When

3-8 e it the -all:otéb’s “in<the.field officesraro pmmtedlin those
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' on'“‘ déﬁutation
old ofﬁ.c ¢ in the "CRAG*

onl.y £ ling'up the post of Administr . iva foicors

?‘?;

L on pmnoti.on by a mo% basis, by tho raspondents ovm o

. ahovd.ng (para 3(1v) of counter affidavit filod by tho

respondonts m on.:mss/w) as of date against the total.

uumber of 152 MOs/SOs and 58 AOs :In tho offico of

ca.as, onJ.y one. Mo and 8 AOs bolong o the ca.xs's B

»..s

ofﬂco, while all others aro on deputation basisz 1

6.,. P The-reSpondentS. however. claim that the

re-organisation scheme of 1961 was challenged by one

LA ofthe 21 ldtte.s,t{ut was ; ug‘!‘-e]’q by the Delhi Hi'gh Courﬁ

i



" passed ‘the 'SAS beforo 1973:-.:.'anotted to' the t':leld B

,,"offic‘es but wero mrk:l.ng in the C&AG‘s office.

(11) E Insider mn—alloﬂ;ees. hat 15, those who have .
been rocruited origina].ly i.n the AG's off:lce and -

having passed the SAS examination aftor 1973 ware not

albtted @ any fiexa ofﬁc* m' accordance with out

of court settlenant oi 30.'k-.73 and

(111) : Deputationistsﬂ : '

- . R . . . - =)



Rt A Y November. 1985. :I.t was decided by the SRS ;
- *-""f,'respondentl not to have a permanent cadre forégk;ls/ office
e

but to f:|.11 up the posts by getting. officers on deputaﬂon

'h"”"fm“' f161d °ffi<=95* It waS. however. decj.ded :l.nter aa

+ g s e ey
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C&AG': offico who becan- Swtion Officq MO: prior to

1s, whon their junior.ss.n the off:lco of the:l.r allotmnt

This uas nado cha: to tho.uso 'iat:l.ons!

: mptrollert L
:ep:eaontativqs vh ° nt Doputy[Anditor Gmaral on“F.Ll.es.

position.

|
ACCord;lng to o_rospoudonu the GAG's off:lco 'u tnatod ef
S : . |

1912 have boen pxomtod as. AOs‘. Onl.y thog,bfficials whosc ' .}

turn of pmmtion had oom in tho offico of tho:lz- anotment

or fiold officos ware inducted -8s; Ao and m promotion as o

AO was mad. in the am's off:.co pripr.to Novenber. 1985,

'rhey were pronoted as AO undor ‘the Naxt Below nule, that :

had boen so pmmoted After the policy decision was

x:i‘

.7.

taken in 1985. promotions were made of five AOs during

1985/86 and one in 1987r' No, Mo on doputation was
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e and gom thmugh ﬁhe documents canfullﬁ Th' first Wi“t

"o be’ considerod is: ‘whether the posts of hdministrativo

_' 3 “Ti;‘o't‘ficorsln the ofﬁ.cc of G&As'could afte: 1963 when the
¢ pgcuttdent Eules‘ wre pm-ulgat'd be £4lled up by |
o i d.putationiﬂts"f n 13“* arhi.ttecb hy the, :ospondents that in %
i ”accofdancer wiith the nocruitm n:t Rulos. the. posts had to be 1

lod up hy promtion& Y W copy ,of theso mles 13 availablo
g &mexurc-l. to tho appncat:lon Mm 4.668/87 of Shri M

kY *Ilahfotra. Thoau ml.os indicates t.bat 30% of tho posts of

Adninistrétivo 0£ficor are to bc ﬁ;ued by solectien md

W 3% mu.nl.bction poStsa Tho; mthod of recru:l.tnent 13 i

’iﬁdicated‘wonbj by pmnotmn md the foedox;, cca‘mgozy 48 -

i indi: stod as at Subotdinate.ﬁccount § owicc/Subordinato

Ra:llway Service cadx:ese Since the officc of the G&AG isa
¥ ~ P cadro distinct frcbm the . cadro ‘of. field ef£1ces, it goes o
FH mthOut*saying {hatjzhn: officcrs belonging tao the Subordinato .
: "7"'-Aécounts Sorvit;o aﬁd Subordﬁnato *Bauway Service of CRAG's

"'cadn ﬁould ‘be eiigiblo for pmmt:lolr. ‘I'here is no prdvision ‘

' for ﬁ.lling up &% the posts by doputation, but 'the c&ssm

~"power under the Recmitmnt Rules to increase or decroaso

’ """the"v‘nmnber-*ofv'-postd%ﬂ '.--Furthpr,z, the CLAG:has the following

" power inder ‘parad 190 ef C& AG Man-ual of Standing Orders:=

o~



T 190; - Transfors of. S.A.Ss.Supsiintendents - © |
IR Aj,ncludj.ng S.A.S, passed clerks fIom ene. Audit ]
CoT .-and Accounts, Offico to -apother are mot
e .~ ordinaTily’ ‘madee I ‘are, however, : n-bu. U
Co- <. 11ke all other: Gonf.ra Gevernaent sexrvants; }
: <. 49:be transferred. from one.office to amthu-. oo
Coer .. “subject to the provisions of F.Ri’ 18, The .. - !
FooooL . _— “z txoller and Auditor Genexal ma -I trausfor e
Eo s , pex'sons to'any ‘other office: |
[ -Indisn Audit-2nd Accounts deartlut or to Lo
& U ‘any .office under. the. Central Governiaent on - A
i L such terms and condit:lons as nay ‘be- dotorn:lncd .
R by‘hin in. nch - i ’ B '
PRI ’
TR wout admittedly upholdcby tbc MQI; Courb. 'l‘h- appucants boforo _':
S TR to »:'-~us, howevsr, 1s more cgncemed in the manner 1n which tho ’
(T s -
{ e AT scheme has been implemented than the vj.ie's wrl:h tho allotnent
i . : el

scheme 1tselfg S {3;:‘ e
) Blaanaa o : ]..‘I.r 2 P::imdfacie to UG it appears ;;ather odd that as on ‘

date. as: aga,inst 152 AAOs/SOs end 58 Aos in CLAG'S off:lco.

i e o3 S

j wr Tt v qn'ly ‘one :MO a’nd;e:.-ghb;&Og _beiloqg,rj:_p (ZAGfs office; Even

Lo . out of 8.A0s, four AOs were promoted between July and



 to thoir om.c.s of ammene: 'ctuany the auotmont
0y I A : “tself i
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tuomn'b'. This' sott].emnt botween cus and the
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.cheme -died a‘death on w.a.lﬂsjthmugh the' out of court |

|
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: It has ml b-.-en dncidod that. sau ts tho

; T extent érdem of ‘sllotment have already been .
Mo .t . . [l.ligsued, there would be no more -allotment of :
oo T st eEEA T GRAS pasted clexks ef: this office. The persons

.. - be- withdrawn '$n a phased manner over 3 mumber - .
o . B " of years. . It will naturally be an endeavour = .
e e s, te o -to reduce. “this pePied to the maximum possible,
SELE IR S Lt e Te - the -extent that this is not dene, additional

’ e = ad hoe _gsts will bs created in yeur office.
= v iy The'n r and_duration of such ad-lioc posts .
“‘would be such that-the ‘adverse ispact en the .
g:o-otion ‘prospects of your staff is neutralised;
: office out: 3f the -4 allottees, omehas

As regards Section Officers,

on=e.1s on deputation 2nd -the nuaber of adhoc
posis: to: be-created immediately works out to

2 S,0s.- The mdo T of these a :h po:::b:ay
go.Up Or. come upon the T

of glottaes physicaﬁmdmg

at any.given t‘), )

 stoppage

e -30.3.73 waiting to be repatriated as and when vacancy
b - [N -f“":‘ ?."‘.,;‘:i;' A ¥ ..
b 3 __‘.__,:I.n the paront apn offico aroso, Though no' t:l.me limit
, _ h _'was fixed for thoir tem'.riation, the expatriato anottees
L had & vosted right to be cons:l.dored for absorption in the
e 25 N CX e T Q(C&AG‘S) R T s
e e paunt off:l.ce‘after 30.3'73': 'rh. distinction between
: .post-.l.973 and pro-d.973 SAS passed officers of m:
.. office’ virtually vanished after 1973 though ﬁmaquy

‘the- -
recognised‘.!n 1W9 on/ report of tha Comi.ttee of 1978, it

-who already stand allotted to yeur office would -

“But he originslly belonged
asagainst th't*cor:lginal ‘$igure of :3,allottees, . -

ing 1n mr off:l.cc

the Lof “further. aliotaent pmmtion of allottn officers‘

' was docided by the respondent that he. CBAG's office shouldv

o have a separate cadre by itself, and agtim: in June 1980,



dicated in the neetzng 'ith tho'insidors‘

1.990,‘ suggostmg
" -allottees -

1nduction of duputations.-.t/

pmmtion,f:o, “tho *grado‘éf KAO of off:lc:lals holding

e g "fpost i.n *that _gradc but or:i:g.{nany u?‘cmit.d and oonfimed
P 111 Lthe G&As's =off:lcc. that :w"" ailot‘tee 1nsiders ' :'
- _nand mﬂ-allatteo 1nsfdor The respcndents. therefore, :

. "'a“, dir“tﬂh‘io Procﬂd“‘bs fouows:- BREZSRIEE :

R f._i_(a) Fol‘ uch of the y.ars f:om 1983 (or the year

whexi . ,
3 the 1ast allottee was repatriated) 'the respondents .
g

&
should 1dant:lfyf the: Junior mbst batch’ of s«s passod

. AOs hold:lng tho post of Ao in the office of C&AGE h




. '-.._::,-‘ such promtion 1n acoordancn wi“m (a) above,pomrpbefore

sarvice or not so long as:: hi.s turn fer ﬁnsidetat:lon for o




s i = g e

. i
: .
.°fﬁ“$rhe apP%e%m;sts s ‘u d ‘be "appofr‘:, d
i"(ﬁ) inu_ G&Aclil" stggggo. ou&ida this’ Reserve.
:",the applicant was :I.nfomed by respon nt letter datod i
:" io.sv that soaled covor proceduro xad[fonomd 1n his
caso. wo doclam”thatztg:aled cover pmcadurc was not -
et g:ﬁ;——»«—vcau.ed o F’ﬁf” case 1n acoordance with the rul.ing
Lo ot :tho Full Bench of th:ls Tribunal ) m:ur Vonkata
Rcddy Vs. U.O. I.. ATR .1987(1) 541. We furthor direct
) ‘ tﬁat[s::;ed cover ‘should be ‘opened and i he k:d
J | :ls found fit for pmnotion. he should be provis:lonally
v promted as AQ with effect from the date ‘his lmediato : |

i
"
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' ':J"connqmntial bonoﬁts fmm the dato h:ls imodiato

s

vd.th (a) & (b) lhovd*’ u. should bo pmmt.d with a].l

: junur Shr:l Sat:lah Kmar was pxonted. _ 'rh':l.s wﬁl bo
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